| TEM NO. 40 COURT NO. 2 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 10294/2015
(Arising out of inpugned final judgnent and order dated 27/10/2014
in CMAP No. 54886/ 2005 passed by the Hi gh Court of Judicature at

Al | ahabad)

NAGAR PALI KA PARI SHAD Petitioner(s)
VERSUS

HARENDRA SI NGH SI RCHI Respondent ( s)

(with interimrelief and office report)
Date : 20/02/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE DI PAK M SRA
HON&#39; BLE MR. JUSTICE A M KHANW LKAR
HON&#39; BLE MR JUSTI CE MOHAN M SHANTANAGOUDAR
For Petitioner(s)
M. T.N Singh, Adv.
M. V.K Singh, Adv.
M. S.K Singh, Adv.

For Respondent (s)
M. Jitendra Mhan Sharma, Sr. Adv.
Ajit Sharma, Adv.
Seenma Singh, Adv.
Nitin Singh, Adv.
Vi kas Bansode, Adv.
Saneer Singh, Adv.

SSSFS

UPON hearing the counsel the Court made the follow ng
ORDER
Leave granted.
Hearing of the appeal is to be expedited.
(Ashok Raj Singh) (H. S. Parasher)
Court Master Court Master



